CENTRAL ADMI{ISTRATIVE TRIBUNAL
| BANGALORE. BENCH

Second Floor,

Commercial Complex,

Indirenagar,
Miscellaneous Appln. No 327_of 1995 inBAhGALORE - 56C

Daterl 9AUG1995

APPLICATION NO. 1054 of 1994 and 1060 of ‘1994,

by

-

APPLICANTS: K.Selvaraja and another.
v/s. |

RESPONDENTS: The Secretary,Ministry of Communlcations,
New Delhi and others.,

To
1. - . Sri.M,Raghavendra Achar, Advocate,
_ - No0.1074 and 1075, Fourth Cross,
Second Main Road, Sreenivanagar,
Bangalore-560 050.
2. | Sri.M.Vasudeva Rao, Add1.CGSC.

“High Court Bldg,Bangalore-l.

SubJect - Fbrwardlng copies of the Orders passed by the
Central Administrative .Tribunal, Bangalore—38.
: ———XXKm—

Please flnﬂ enclosed herewith 2 copy of the Order/

Stay Order/Interim Order, passed by this Tribunal in the above_

mentioned appllcatlon( ) on 28th Julx,;QQb
Teocrped o

iy
- EPUTY REGISTRAR
JUDIC IAL BRANCHES.
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CENTRAL ADMIN ISTRAT IVE TRIBU\AL
BAN GALO'-,E BENCH '_

Second Floor,
Commercial Complex,
‘" Indirenagar,

" BANGALORE - 56C 033.

Dated: 2 5 APR 1995

’

APPLICATIO\I 1\0 1054 of 1994 and 1060 of 1994.

PPLICANTS "‘r K 5‘91"'31‘93 anda 8n0ther.

/s

VRESICNDENfSE The Secretary,mlnlstry of Commun;catloh,

. New Delhi and 31!2 otherss,

ATo‘

1. Sri.M.Raghavendre Acher Advocete,
'+ ‘No,1074 and 1075, Fourth Cross, .
Second Main,Sreenivassnagar, '
' Bangalore-SGU 050

240 The Secretary,

: ' Ministry of Communlcatlon,.
‘Dak Bhavan,Sansad faraq,
Nay Delh1-11 0 001,

3. . Sri.M.,Vasudeva Rao, Addltlonal Centrcl

Government. Stnd. Counsel High Court Bldg,
_ Ba ngalore—ss'] 001

.*,_

: SubJect‘- Forwardlng coples of the Orders passed by the

Central Administrative Trlbunal Bangalor»—SS.
'——~xxx-——:"

Please find enclosed her'w1th 2 copy of the Ordor/
Stay frder/Iﬂtrrlm Order, passe€ by this Tribunal in the above_

¥
I

mentloned appllcatlon( s) ¢n_04-04-1995,
T ueA o
9 oql‘\f

i " L 4 DEPUT REGISTRAR
: ¢ JUDIC IAL BRANCHES.
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CFVTRAI ADMINISTRATIVE TRIBUNAI
- BANGAI ORE

O.A. No.1054/94 & 1060/94

Shri Justice P;K; ShYamSuhdar eees Vice-Chairwan’

'thi T.V. Rawmanan cow Meinber [A)

TUESDAY THIS THE FOURTH DAY OF APRII- 1995

Ko SleaIaj

Son of late R. Kumdrdncl,

Ageo 44 years,,‘ :
WOrklng as ISG- Sortlng
Assistant [SA], _ : :
RMS .Bangalore Sorting Division,
Department of POsts,
" Bangalore-560 023. °

. A. Kalaimani,

S/o late Abbu,

-Ayed about 49 years, -

Workiny as ISG Sorting

Assistant [SAl], :
RMS Bangalore Sorting DlVlSlon,
Departiient of Posts, '

Bangalore-560 001. - '_4" <+ Applicants

' {By Advocate Shri M.R. Achar)
v.

Union of India repre-
sentea by the Secretary,
Ministry of Communication,
Dak Bhavan, . :
Sansad Marg,

' New Delhi-1.

The Chie€f Post Master General,
Karnataka Circle, ‘
Bangalore-560 001.

The Senior Superintendent,
RMS Bangalore Sorting D1v151on,
Bangdlore 560 026.

M.E. maOalah, Major, :
RS 'Q' dn, SOR; Mysore,.RMSL Hysore.

H.D.Rangaiah, Major, - -
R“S _' Q ' DI‘I . , QRO' L‘ly hOlcﬂ RA ] 2'5)’bore -

Both are worklnu as LSG cOrtlng
Assistants, ' Q! a1v151on,
Banyalore- 560 026.

M. Puttaiah, major,
ISG SA, AHRO Bangalore City RMS,
Bangalore-22.



':"th_;f*

7. Smt. D. Maragathanm,
S Major,
: " Working as 1ISG Sorting
i Assistant [S.A.],
: : RMS. Sorting Division, 3 ' ,
Banyalore-560 001. .«. Respondents

[By Advocate Shri M. Vasudeva.Rao e..
~Addl. Standing Counsel for Central Govt.]

ORDER -

Shri Justice P.K.Shyamépndér, Vice-Chairman:
1. . We have”heggﬁ this ‘matter at-the”stage of admis-

~.sion. The apylicants séy,that'a Spgté of representa-

A-6 highlighting ‘the';prédicameht’ resultlng out of

“thﬁé;" non-promotion ‘but we leQ that - they have in

_ this caséjassailed the promotion order dated 30.6.1994"

as. at Annexure A-9 pfomoting R44Jto 7; " We think it
N  appropriate to diréét:the applicants to maké a fresh

representatlon to the depdrtment concerneo hlghllghtlng

-\\fromotion-when R-4 to 7 wére promoted. If the appli-

) ¢ ﬁancs, were to make such a representation within 4
r S . o ) .. }
. 5“33N#?jtf.weeks frow this aqay the departiuent will consider ang
J

Al

Gispouse of such representation witnin a period - of

éight' weeks - from the date of recelyt of the “Saie .

r“/
. r;‘

. .‘.' - -PV . . .!.‘ m P
ﬁFﬂﬂE‘CK§, clsposea off : Iet a co,y of thlb oroer be»commun1Cated
! .

T/’to R -1 for 1nfornat10n and necessary attentlon.

o - - 554'/—_ : ‘Sci/h‘

e Tribuncl ' _ wrzgs N

Central Administrative

Bangalore Bench | MEMEER [z:] VICE- anIRNz{m

| Ban: aloro!
i ¢ | - bsv

|

tions have been uade by thew as ét’Annexures A-5 and "

’ﬂﬁgﬁwﬁ%§§\\ the. def1c1ency in not con51oer1n9 thelr cases for
¢ N

With thls observatlon both these appllcatlons? stand3 

e L




- CENTRAL ADMIN ISTRAT IVE TRIBUNAL
BANGALORE BENCH

- Second Floor,
Commercial Complex,

_ . . | . Indiranagar
Misc.Appln.No.397 of 95 in_ BANGALORI% ~’ 560 038.

Dated: 40CT1995

APPLICATION NO. 1054 of 1994 and 1060 of 1994,

AppLﬂgANTS} K.Selvaraja and another.
V/s.

RES;fNDENTq The Secretary,Ministry of Communlcatlons.
New Delhi and others:,

To

1. Sri.M.Raghavendra Achar, Advocate,
- No.1074 and 1075, Fourth cross,
Second Main,Srinivasanagar II Phase,
Bangalore-560050

2. Sri.M.Vasudeva Rao,Additional Central
Government Standlng Counsel,High Court Bldg,
Bangalore-560001.

1

Sugject:—'Forwardlng copies of the Orders passed by the
Central Admlnlstratlve Tribunal, Bangalore—38.
———X X X

Please find enclosed® harawith a copy of the Order/
Stay Order/lntorlm Order, passed by this Tribunal in the abov~e
mentioned application(s) sn__22nd September, 1995.
plielal
R

,ﬂm’ DEPJTY REGISTRAR

: : JUDIC IAL BRANCHES.
o A
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'Ué consider the application
imade. . herein sesking further
oxtanaion of time to couply uith
- the diractions of the Tribunal
A | eiven in. .A.no.1osa i & 1060/ 994
- d18posed of~on-4.4.1995-to-b0--m
unoaéranted. A,pinple dinqction Y
|1 given;to theiDapa?%&ent to consider
1-1a tepresentatio by the appl cant
‘ ’Auithin a period of aight aee
‘ '}fron the data Gf receipt bf uch
_ﬂjrepresentatioh : Subsequéntl s the

| time vas “extended’ by e Further
i”ﬂ period of tuwo montha uhich JXpired
1 lon:1.7,95¢ The Department\ﬂn this
B applicatiop 18 seeklng more imes
~{.i]Apart Prom ‘the fact thii the |
5 ‘1appllcation‘unﬂar conaiﬂerat&on |
‘j;gfdbes;hdt thrau‘anyulightﬁaa o how

o

4{<]far” consideration oﬂaghe aPP~1cant's‘
:lﬂ9topresentation has advanhed, the

i affidavit filed 1n aupport o# the

| prayer for extension of - tiae is o
1 - totally bald and cryptic. It readss
'Inspiteaof the beat ffortse
_the Directorate could not .

Ifé;}ﬂf i take ‘a decision, - 'The matter
© 7 7-is "stil)l under' activa ’

RN . consideration and some more
I EE . time is required forftaking
SO K a deciaion in the naﬁtar.

R

R ,The above avernent id
.fg neithar here nor - there, Ue do not
M7 % aae uhy it should taka S months
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In the Central Admlmstrat e

Banéalore B enc $

| Bangalore
NA Ne. 397/%5‘ o

g
 Applicstion No. ’jaS% 210 80, -of 199{,

ORDER SHEET (Contd)

‘ Oﬁice Notes

'Orders 'ot Tribunel

5
i
T
|
i
!
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2

S U

for the bepéxtéept to dispole of
‘a representation made by an|

aggriaved o?f'ici.al. ue are |
aurprised at the 1ndifferent
attitude of the B@partnent.

_therefore see no reason to &xtend '
the time and- hence rejact H,A.-- y
' uo.39?/95.% ~

- pangalore Bench.
' Bangalore -

PhPies




B e LT

-To'_

Gontempt Petition No.l00 of 1995 in |
Ne. ? 1060 Abf lg-*’W - - .

) ‘ﬁ 'MI.K:Selvaraj and another.K,

ApplicatioJ

Applicant (s
, V/s;

Respondents:

L.

| BANGALORE BENCH ' SR

Second Flcor, -

-0

Gommercial ¢omplex; .

Indirenagar,
Eangalore~5€2 038,

Datec:= T FEB 1996

: Mr.Mahalik,Secretary,Postal Board,New Delhi

‘and anotgher, -

Sri.M.Raghavendra Achar,Advocate,

No.1074 and 1075, Nineth Main,

Fourth Cross,Sreenivasanagar,
Bangalore-560 050.

~ Sri.M.Vasudeva Rao,Additional Central’
- Government Standing Counsel,

High Court Bldg,B angalore-l.

Subjccfzé Forwarding cf copics of the Orders passed hy

Central Administrative Tribunal,Bangalore-32
' T =X X=X~ _

K copy cf the'dfder/Stay Ordér/lnterim Oider,

Passed by this Tribunal in the above mentioned application(s)
is enclesed for information and further necessary action.

Thcnardqr was pronounced on-_ 23rd January,1996.

am*

ud

egistrar
Branches.
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CENTRAL ADMINISTRATIVE TRIBUNAL
- BANGALORE BENCH:BANGALORE

CePo(Civ.) No, 100/1995

DATED THIS THE TWUENTYTHIRD DAY OF JANUARY 1998

‘
MR. JUSTICE P.K, SHYAMSUNDAR, VICE CHAIRMAN

MR. T.V. RAMANAN, MEMBER (A}

1. fir, K, Selvaraj
Son or late R, Kumarandi
working es L.S.G, Sorting
Rssistant
RMS Bangalore Sorting Divsion
Department ot Pgsts
Bangalore-560 023,

2, fir, A, Kalaimani
Rged 50 years
Son or late Abbu
working as LSG Sorting
kssistant, RMS
Bangalore Sorting Division
Department ot Posts
Bangalore-560 001. eee Applicants

(By Advocate Mr. M.R. Achar)
| Vs,

1. Fr, Mahalik -
Secretary, Postal Board
Rinistry of Communication ,
- Dak Bhavan, Sansar Marg
New Delhi,

2. ﬁr. K.so Bhatt
Chief Post Master Gensral
- Karnataka Circle _
Bangalors, . «ee Respondents

(By mr, N.V. Rao, A.COGQSOCQ)

. 0 R DE R

Mr, Justice P,K. Shyamsundar, Vice Chairman:

We have heard the learned standing.

counsel, This matter was posted from yesterday

eve2f-
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to today to facilitate the appearance of
counsel for the applicant} Shri.M;R;Achar,_
Even today he is not here. 'Apart from the
counter statemédnt averring that there is:

total comﬁliance with the orders of this'h
Tribunal, which is of mere disposal of a
representation filed by the‘@pplicaﬂt,uin
addition, standing counsel has also placed

on :epdrd»the_o;der,pas;ed-by the Department

on. the representation made by the applicant, .
The said prder‘Qated_Q,ll,JQQS,which_is_saiq

to have been t;ansmitted,fq_the_appligantmis
placed on record, The order says that the
applicant's r,ebresentati_qn was considered
end eyen so not found totally fit for promotion.
If. theféppliwnt s a;géxieved by that, .pr.def.f,_._ he
shénid adgpi other prgceedings;q As far as we

are concerned, we do not wish to persistwith

P ey k-

’ : ‘ !,,,
S ' 'MEMBER(A) ~ mcs CHAI RMAN

‘ o | ThUE COPY

Central Administrative Tribunaj
Bangalore Bench
 Bengalore




